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(41 I I  any persnrl fails v:~thout surf icient cause to s~~r r r r~ r lc r  
111n:self i r ~  t!ic ir.zilner speci l icd i n  Stl3-srlvtirln (31, he shall h e  put~isiiable 
w i r t ~  impriso~:n\erlt lor a icrm which may cxter~d to two yuars. or w i ~ l l  

. l ine,  or with huth. 

. , (5) I f  arly person rcleascd iil~rler sub-section ( 1 1  Cails to lul t i l  
an). of the conditions imprlscd u p o n  him url(1r.r 1l1c said sul)-scction o r  
it1 the botlrl elitered into Ijy I l~rn,  thc bu~\rl shall b c  declared tu I)e 
forieited and any p c r ~ ~ n  bound thereby sllall bc l iable to pay the 
penalty thereof. 

16. Protection of action taken in g d  faith.--No suit or other 
legal proceeding sliall lie against the State Government, and no suit, 
prosecution or otlrer legal proceedirig shall lie against a n y  person, lor 
anythine in good fa i th  done or intcndcd to  be dvnc in pursuikncc of 
this Act. 

17. Repeal and s:lvir~gs.-I l l 'The ldimachal Pradesh I ' ~ c s c I . v ~ ~  ill11 
of Forests and hlalnrenance of Supplies of Forest Based Essential 
Cornrnodiries Ordiance, 1964 (2 of 1984'l, is hereby repealed.. 

(2) Notwitl3scanding such repeal anything done or any actiol~ 
tnketr under the said Ordinance shall bc dcenled to have been done or 
taken undcr the correspondir~g provisions of this Act, as i f  this Act,  
had come into force on 27th June, 1965. 









[Au&horifau've .Kn*nfilish text  of c l ~ e  i ! i .~ l i i chn l  I'raricsh , Vishv-idyo yo 
nya, h a r d  ya dnya i ' in irr:~ .<t~c  I - ~ r i k s h a s n  ~lmc~in A n ~ c h n r  Ka hl ivor~n 
Adh,iniyam, 198L ( I984  !;a ddhlni)'ilr: S ~ n k h ~ a n k  19) as requ i red  undcr  
clduse ( 3 )  of ,irt.icle 365' of llre C ~ n s L i t ~ t i o n  o f  Jndia]. 

'THE l1IILS~\CIIAI, I'RAUL'St! I'III:.\'EN'I'IOK 01: X ~ A L I ' I I / \ C ' I ~ ~ C ~  117' 
UNIVE\ISTIY, BOARD 0:; 'J\ \ lLl? SI'LC,IFIED LX:'\LlINA1'I~NS 

i\CI', 195,: 

ARRANGEMENT OF SECl'lONS 

. 1. Sllorr t i l le ,  extent. and cornmcncumcnr. 

4. Vutie5 o i  persons cnt rus~ed wit11 pr int ing cLc. O C  cluestion 
p3pcr:: tind p u ~ ~ i s l ~ r ~ r c n ;  i u ~  cunr raven~ lor. 

5. V ~ ~ t i c s  of prrscns i-r\t:ustcxl wi t3  C U S L C ~ > ~  01 q ~ ~ c s t i c n  ( T ~ ! : ~ T S  

2nd punisbrnetlt Tor cor:rr~.;~entinn. 

8. Assak~lt etc. vn Suptrinrt'nrlcrii or I n \ - \ ~ i l i i t o r .  

II. Punisl~mc~iL lor refus.t! iu wurk  Icr h COr 
declar~tioi~s o f  res~:\ts o f  an ehal:ilnilllon. 

- 



10. Punishment for abetment ot  offences. 

1 I.  Oiiences to  be cognizable and non-bailable. 

12. Offences to be t r i ed  surrimarily. 

( R e c i v e d  the assent of the President of India on the 30th J u l y ,  
I984 and was published i n  R.H.P.(Extra.) d a t e d  the 18th August, 1984 
a t  page 1472-14741 

An Act to probide for preventing rnalpractkes ot Exart~innticlns 
of  a n y  Uiliversity or the Board or any other specili* authority in the 
Stale or I.lirnachal Pradesll. 

BE i t  enacted by t he  Legislative Assembly ol Himachal  Pradesh 
in thc T'hirty-fifth Year o f  the Republic of India,  as follows:-- 

I. Short  t i t lc ,  extent and cornmcncemcnt.--[I) This Act may be 
called the  Himacha l  Pradesh Prevencion of  Malpractices at University, 
Board or other Specified Examinations Act,  1984. 

(2) I t  extends La t h e  whoIe of thc State of Hi~nachal Pradesh. 

(3)  Lt shall come into lorce at once. 

2. Delinirions.-In rhis Act, unless the context otherwise 
requires,-- 

(a] "Board" menas the Board of School Education for the  State 
of Himachal Prades l l -  cs!ablished under the  Himachal 
Pradesh Doard oi School Education Act, 1968 (14 of 1968); 

(b) "exiiniimt ion" means any examination held or proposed to 
be held by any University or t h e  Board a n d  includes such 
other examinatioti heid or proposed to be held by  such 
other au thor i~y  as may be specified i n  this behalf, from 
tirne to  time, by the State Government by notification in 
the OITicial Gazette;  and 

:c)  "University" Itleatis any Unjversi ty  established by law in  
rhc Sta le  of Himachar Pradesll. 

3. Duties of paper setters and punishment Tor contraven- 
tion.--(1) Any person who is a p p o i n t e d  as a paper  setter at any exam!- 
nation shall not rupply or cause to be supplied t h e  question paper 
drawn by him or a copy ihcruuf or conirnunica~e thc contents DI such 
paper to any person or give  publicity thercto i n  any manner ,  except in 
accordance with the instruct ions given to h i m  in writing by his appoint- 
ing a u t h o r i t y  in this  behait. 

(2) person who contravenes t he  provisions of sub-section ( I )  
shall, on conviction, be punished wi th  imprisonme~lt Cor a term which 
may extendtu t l ~ r c e  lnonlhs,or wilh i i ne  which may extend to onc 
thousand rupees, or wi th  both. 

4. Duties of persons entrusted with printing etc. of question 
qawrs and punishment for c0ntraventio~- ( 1 )  Any person who i s  



enrrusted with the work of printing, cyclostyling, typing or otherwise  
producivg copies of any question . paper set f o r  t h e  purposes or any 
e x a m i n a t i o n  shalt no t  supply, or cause t o  be supplied, a copy thereof 
or communicate the c o n t e n t s  thereof to any person or g ive  publicity 
t h e r e t o  i n  a n y  manner ,  except in  accordance wi th  t he  ins t ruc t ion  given 
to him in wri t ing  by the a u t h a r l r ~  w h i c h  e n t r i ~ s t c d  the work to  him. 

( 2 )  Any person who contrvenes the provisions of sub-section ( 1 )  
shall, on conviction, be punisher! w i t h  impr i sonmen t  lor a term which 
may extend to three montlls,or with iine which may  catcnd to one 
thousand rupees, or w l rh  bgth. 

5, D u t i e s  of persoas entrusted with custody of question papers 
and pun i shmen t  for contraventinn.- ( 1 )  Any person who Is entrusted 
wi th  the cus tody ,  or is otherwise in possession, oi  any question paper 
set for t h e  purposes of any e x a m i n a t i o n  shall noc supply or distribute 
or cause to be s~ppl ied or d i s t r ibu ted  any copy the reo f  or cominunicate 
t h e  contents thereof  to any person or givc pub l i c i t y  thercto 111 a n y  
manner, except in accordance wi th  the i n s t ruc t ions  given to him in 
writing by the authority which  e n t r u s t e d  the custody or gave possess- 
ion thereof Lo him. 

(2) Any person who contravenes the  provis ions  of sub-seccior: ( 1 )  
shall, on convic t ion,  be punished w i t h  impr i sonmen t  lor a terin which 
may extend to th ree  moaths,or with l i n e  mt~ich may extend to o n e  
thousand rupees, 'or with both. 

6. Prohibition or supply or publication of any question paper 
berore enamitration is held--Whoever has in his possession any question 
paper set or purpor t ed  to bc set T3r any exa rn i r~a r lon  and supplies or 
causes to  be supplied or offers to  supply a copy thereol, or .communi- 
cates or olfers to cornm~unicate the contents thereof, to any person, 
\whether iw any cons ide ra t ion  or otherwise, or gives  p u b l ~ c i t y  thereto 
ifl any inanncr, except in a c c u r d a ~ l c e  rvirh the i n s t ruc t ions  issued in 
writing by an author ised oilicer of t h e  Universiry, Board or o r h e r  
a u t h o r i t y  concerned wich t he  examina t ion ,  at any t i m e  before the 
examination is held, shall, on conviction, be punished with imprisonment 
iur i1 term vrFich may extcnri to t h e e  months or tvitl ,  fine which 
m:iy cxtclirl to o~:c ttrt~usarir! rupees, rir w i lh  b o ~ l l .  

7. Prohibition of copying and Impersonating nt cxamination~-Who- 
ever is found  i r i  or wi th in  t h e  periphery of 500 metres of an exami- 
nation hall by t he  invigi la tor  or any o t h e r  person appointed to supervise 
the  conduct or  t h e  examination, copy ing  answers  td r h e  quesr ion paper 
set a! exsinination, fro= any book, notes nr answer paper o i  other 
candidale, or appearing a t  t he  exam~nation [or any o t h e r  candidate or 
using any  ocher unfa i r  means, stall, on convic t ion,  be punished wi th  
imprisonment [or n tcrnl \wl~icl> ma), extcntl  to t h r w  morrths, cr with 
fine wliich mzy extend to f i v e  h~tnt l r r r t  rrlpces, or { v i t l ~  bnttt. 

8. Assault ctc. on S u p c r i n t e n d c n t  or 1nvigilatnr.- ( 1 )  E v e r y  Super- 
i n t enden t  and  eve ry  Inv ig i la~or  o f  an cxamination centre shall be 
deemed t o  be 3 publtc servant witllln t h e  meaning o f  section 21 or t h c  
Indian Penal Code ( 4 5  u l  1860) dur ing  t h e  course of a n  e h a n ~ i n a t i o n  or 
cxarninat ions  and Tor a period of one moilth prior to rhe commence- 
ment  of  and o l  51s months i n l n e d ~ a c e l y  follciving such examination or 
examinations, 



(2) An aszault on, clr use ol c r i r n in s l  rorce to, ;I Supcrintcndcnt 
or  an Invigilator of  an cxami~~at icr !  centce &ring thc p e r ~ r r l  merltioner! 
in sub-scction { I )  s l~al l  b c  clccr,ied to b e  at1 obstruclior~ vuluricari ly 
caused to a public servant irl  ! l~c  discharge o f  h i s  [n:b!~c functions, 
punishable uridcr sectiun 186 of the Indian Fcnal Cot!c (45  o r  ISGO). 

9. Punishment l o r  refusill to work  lor t he  conduct and dcclarat- 
ion of rusuits u l  on examination,-X'noever, being entrusted w i t h  thc 
conduct, supervision, evaluatiorl of acsiwcr zkleets, tabularron or publicat- 
ion of result< of an exarnit~ut!or~, or any otq:~er work connec~ed w i ~ h  
the exami r la l i c ,~  or t h e  p u b l i c ~ t i v n  o f  its result, re:uscs to ~11sc\i3r~t:  
any fu l~ct ion xxsigned LO him, shall, on convictron, be punis!~ed \r i th 
~rnprisor;ment for a ternr svhich n a y  ex tend  to  tliree months bu t  sliall 
not bc less than one monih. or w i t h  riric ~vliich ma)'  extned to rive 
rhosunnd rupees but shall not be 1 ~ s ~  thail  trvo thousaz~d rupees, or 
with both : 

Pruvidecl thaL the court  may, for any s~ l cz~a l  reasun l o  be 
rt;cord~d i n  writii~g, impose a sentence ot iniprisonmcnt o f  less than 
one inonill  or a Cine of  less than two thous~nd  ruylecs. 

10. Punishrncr~t Tor abetnlc~~t of oifer~ccs-\Vl~oever n i ~ e ~ s  urlp 
offence yuuisl~ablc under this Act  sllall be ptr~lishable w i t h  L11e 
punishinent  providcd for such at1 oflcnce. 

1 I.  Oiienccs LO bc cognizable and !ton-bai1ablc.- N ~ t \ ~ ~ i t I ~ s l ; ~ r ~ r l i ~ i ! ;  
anything contained in Code of Crirnirlal Prccedurc, 1973 12 o f  1974) all 
ofrcnccs ~indcr this Act sli;lll be cognir;?hle offencrs and shnll he 
non-bailable: 

Pruvidc-d that any persun : r . I l ~  has cot at t i i incd the agc of 13 
years, 3r.hcn ar res tcd  siiall hc relei~scd on bail. 

12, O l i e n m  to be tried sunlmari1y.-hli olferlces unrlcr - t l ~ c  
Act shall 5.. t r ied  in a surnrnat'y v:ay by a n y  Judicia l  h i a~ i s t r a t e  o r  t h e  
First Class and t h e  pruvlsions or sccttons 262 to 265 (both inclus ive)  
r ~ l  tl!r! U t ~ l c  oC C:ri!tii~wl I'rur-edure, IS71 ( 2  c f  107+1) shall, as Car as 
ma!. he, a l~ l ) ly  to such tr ials.  




